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Record of Proceedings 

 
Through this application, the petitioner Powerlinks Transmission  Limited has 

prayed as under: 
 

(i) Make appropriate provision in Central Electricity Regulatory 
Commission (Fees and Charges of Regional Load Despatch Centre 
and other related matters) Regulations, 2009 for billing of fees and 
charges directly by the POSOCO  to the long-term customers i.e 
DICs (Designated ISTS Customers)  (Proforma respondents   in the 
application); and  

 
(ii) Until the amendment of Regulations or if decided otherwise, 

allow  to recover the RLDC  charges paid/payable along with 
one time  registration fees,  reimbursement of publication 
expenses,  other expenditure relating  to the petition and pre-
incorporation expenses etc from  DIC`s.  

 



2. After hearing representative of the petitioner, the Commission directed to 
admit the petition and issue notice to the respondents.   
 
 
3. The petitioner was directed to serve copy of the petition on the 
respondents, if already not  done, latest by  10.8.2011. The respondents may file 
their  reply on affidavit latest by 26.8.2011, with advance copy to the petitioner. 
Rejoinder, if any, may be filed by the petitioner, latest by 9.9.2011. 
 

4. The petition shall be listed for hearing on 20.9.2011. 

 Sd/- 
     (T. Rout) 

           Joint Chief (Law) 
 


